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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD I|BENCH

AT HYDERABAD |

|
C.A.N0.88B/93 Date_of Order: 5.2.1993
Y
I .
BETWEEN 3 ! o
I
G.Prakasa Rao .+ Applicint.
|
AND | 3

|
1. The Supdt. of Post Offices, \
Nandyal Division, Nandyal,

2. The Director General of Posts;) | b

New Delhi, .o Respondénts.
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Counsel for the Applicant .s Mr.Krishrt‘JL Devan
|
Counsel for the Respondents . .o Mr.N.V.Répaha
B
|
CORAM:

HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL, )
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Orders of the Single Member Bench deliveféd by

Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.).h
This is an application filed by the appliﬁant herein

under Section 19 of the Administrative Tribunals Ac#!to direct _

the respondents to declare that the applicant is enﬁ&tled to ‘

get the Daily Allowance for the period of training qpe applicaﬁt

had undergone outside the headquarters and pass sucﬁ other

" order or orders as may deem fit and proper in the ctiumstances

of the case, 1

Today we have heard Mr.Krishna Devan, Advoéate for

the applicant and Mr.N,V.Ramana, Standing Counsel fo} the

respondents. !

In similar matters mk the Division Bench oﬁ this

Tribunal and Single Member Bench of this Tribunal had|directed

= the respondents to pay the Daily Allowance in accordaﬁce with

g — '
rules for the period of training e had undergone as Postal

Assistant. 3o, as the applicant is similarly placed ﬂn all

[}
respects to the applicant in this 0.,A., similar directions
I J7 v J,\L»Jb@.v_u R \
as are given in the 0.A.s arnggable to be given in t?&s 0.A.
A
Mr.N.V.Ramana, Standing Counsel for the respondents b{Pught

to our notice thatlhgletter of Department of Posts of‘india

that is issued from the Office of the Chief Post Mastqﬁ General
' \

A.P.Circle, Hyderabad dated 5.3.1992 which is communic%ted to
|
all other other Postal Departments, The instructions ﬁn the

sajid letter would read that the President is now pleas%d to
[

decide that Daily Allowance will be admissible to the CFntral
!

Government employees deputed for training prior to appoﬁntment
1

to higher posts. The applicant herein also had undergo?e

training from 22,10.1991 to 10.1.1992, ;éfter undergone training

the applicant had submitted his bill claiming T.A. and D.A.

J
The said bill claiming T.A. and D%A. had been passed in|the

month of October 1993‘;estricting the claim only to the |T.A.

|

that is claiméd by the applicant. So, as the applicant.thad

-.Ti ,r—(Y\-———-f H ..3




es 3 . {\ ZI.
|

not been paid the D.a,, the applicant had approached thls

|
Tribunal. It is thé contention of “r.N.v, Ramana, Ftandlng

gounsel for the respondents that as the applicant*had undergOné

training .prior to the said- 1etter dated 5.3.1992 that the ' |
- ST VR ' \
applicant is not entitled for D,A.. As'already pointed out.

the bill with regard to the claim of the Daily Allo\{uance of
!
the applicaht had been dis-allowed in the month of Actober

Ol ‘R ' !
IQQﬁL:;pwhlch the instructions dated 5.3. 1992 the sl id 1etter
[} !
of the Department of Posts had come into effect w% are unable
»

to understand why the benefit of the instructions of|the said

letter should nbt be extended to the applicant herein also

as already pointed as the claim mf was pending by thet date{{@qg
So, in view of this position, the applicant nsﬁg;ge_“‘;ighti
to be paid the Daily Allowance for the period of training 1
he had undergone. Hence the C.,a, is liable to be alnged. i

&
Hence we direct the resporidents to reimburse the
!
applicant the daily allowance for which he is entitled in
|

accordance with rules for the period of training fromiﬁzjléégi§z
| toéidiiigz he had underwent at Mysore. If any payment? had
aldeady been made the same shall be deducted from out of the |
amount that is payable inp pursuance of this orders of #his
Tribunal. This order shall be implemented within theae{months
from the date pf the communication of the same. With oﬁe
above said directions C.A. is allowed, leaving the part?es to

bear their own costs. ‘ *

Chomdae feletene

(T,CHANDRASEKHARA RE

i Y )
Member {Judl.p t

Dated: 5th February, 1993 )

(Dictated in Open Cecurt) _l&”f,j;g;’f,,zbcij;
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IN PiL CENTRAL ALMINISTRATIVE TKISUNAL
HYDERABAD BzNCH AT HYDERABAD

o

THE HOW'SLE IFIVINEBEABRI RAO :V.C.
' AND :
THE HON' BIMR:—R-.-BM:WBRM;ANI AN:M(&)
AND | |

THE HON'BLE MR.CHANDRA SEKHAR REDDY . |
_ :MEMBER(J)
AND
THE-HON"BLE Mh, —

DATEL: 5’"-—'2,&1993 ' | N

OBLBRFIUDGMENT :

R.P./C.P/M.A. Ne.

in

WL AL DN, R \qg.

i

T.A.NA. ™ (W,P.No, )

e, -
I

Adnitted and Interim directions
issuexf

. Allowed

P Ao ER |
Disposgd of with direetions-

Lismigsed as withdrawn
Dismifssed

Dismfissed for default
Re jgfcted/Orddred

No order as to costs.,
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